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cooy of this or^^r may be given to the learned 

counsel fo r  the  apt;)licant w ithin  48 hours to enable 

the a - l ic ^ n t  to a r r o i c h  the responaents aforesaid.

Shakes 1
v.c.

Lucknow Dated: 1 4 .8 .9 1
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BE5DRE THE CENTRA AXMINISTRATIVB TRI3UHAL,PRINCa;PAL

BSHCH ,NBIsf DELHI,

O.A* NO. 2 .5 ^  Of 1991

anto Sumitra Devi, aged about 49 years, 

widow of Late Sri Vishnu Dtttt Sharma,

Resident of House No, 182JMulti storey,

Northern Railway Colony, Alaalaa^, Lucknow.

e*o. Applicant*

Versus

1» Union of India throu^ its Secretary,

Union Secretariat, New Delhi,

2. Chairman, Railway Board, Rail Bhawan, New Delhi,

3, Divisional Railway Manager, Northern Railway

' C\ Ha23‘atgano, Lucknow,

y c
4, senior Divisional Personnel Officer, Northern 

Railway, Hazratgand, Lucknow.

Respondents.


